CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

CGkiginel Applicatien Ne, 1577 ef 1993

Amrit Lal Bharatiya esss. Petitiener
Versus

Unien ef Indis end rs essee despondents

HON, MR, JUSTICE R.K. VARMA, V.C.
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( By Hen, Mr, Justice R.K. Varma, ,V.C. )

-

Alengwith the eriginal applicetien the

I
petitioner has filed an applicatien fer cendening delay

for filing this O.A. Ne, 1577/93.

-~

24 As stated in the petitien, the petitiener
was appeinted as Stere Keeper Cum Clerk, Hemeepathic
C.G.H.S, Allahabad en 12,2.,76, Initially the appointm%%t
wes en ad hec basis for & peried of six menths but after
expiry eof six menths he was allewed te centinue and heT |
centinued te functien as Stere Keeper Cum Clerk even aﬁter;

'six menths, He went en medical leave in the year 1979 |
and had made applicatien fer grant ef leave on 3.9.79*

and 12,5,80. I

i

3 The respendents prepesed te take disciplinary
preceadings en the greund that the petitiener was net |
feund ill as per repert eof the Enguiry efficer and had‘
exempted frem duty witheut prier permissien eof the hlgﬁer
sautherity., But it appears that later the enquiry was 1|
net cenducted eénd instead the petitiener's services weﬂe

terminated by an erder eof terminatien simpliciter date@
|
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16.8.80 under Rule 5 of the Central Civil Services (Temperary)
Service Rules, 1965. |
4, It has been stated in the petitien that the

petitiener filed &n appeal sgainst the erder of terminat‘@n
|

NI

snd net getting any reply, he filed a writ petitioqéﬁj:w%LJﬁ
5622/81 in the High coeurt ef Allahabad which was rejected

by the High Ceurt by erder dgated 5.11.81, I

S, The petitisner has filed the present petitien
ignering the erder eof rejectien of the High Court en the%
greund that it is net a speaking erder and has filed an
applicatien fer cendening delay ef mere than 12 years wh%ch
has elapsed since the passing of the erder eof rejection.u
by the High ceurt en the greund thet he was net infermed
of the erder of rejectien passed by the High Ceurt in wrﬁt

petitien by his ceunsel,

|
6. In the circumstances eof this case we are of the
epinien that the petitiener cannet be allowed te reagita{e

the questien of his terminatien beth in view ef the summ*ry

erder of rejectien ef the writ petitien &s well as en
(Vv
account ef inordinafé,delay of mere than 12 years in filing

|

this petitien, We are alse net cenvinced that there was
sufficient cause fer such delsy.  Adccerdingly, the |

applicatien fer cendening delay @s well as the Uriginal\

applicatien are hereby dismissed with ne erder as te costs,
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